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‘have been levelled with the object of
buttressing the claims of superiority
of the political and economic creed of
their admiration, And the remedies
suggested reveal a manifestation of
their faith in efficacy of policies which
.conform to, and support, their own
political and economic ideals,

13 hrs.

I beg to point out to my hon. friends
in the Communist Party and tbeir fri-
-ends that we are a nation where the
rates of taxation are not only the
highest at the highest point but they
continue to be the highest at each
point of each slab. I have compared
these rates with those in various coun-
‘tries—countries which desire an ega-
litarian or socialist pattern of so-
ciety, whose objective is to establish
a society based on the socialist or
‘egalitarian patern. 1 have compared
the rates with those countries which
are developing countries. T have also
-compared them with those countries
which could be considered as advan-
ced, economically.

Mr. Chairman: The hon. Member
may continue after Lunch. Now, the
House stands adjourned to meet agamn
at 2 p.m.

13.01 hrs,

‘The Lok Sabha then adjourned for
lunch till Fourteen of the Clock.

{The Lok Sabha reassembled ajter
lunch at Fourteen of the Clock)

[Mg. Dxpury-SPEAxER in the Chair]

STATEMENT RE. GIFT PRESENTED
TO PM.
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The Frime Minister and Minister
of Atomic Energy (Shrimati Indbra
Gandhl): Mr. Deputy-Speaker, Sir, I
have carefully looked into my state-
ments to which Dr. Lohia has drawn
attention. My statement in the Rajya
Sabha was made in response to an
mllegation which Shri Raj Narain
made in that House, without prior
notice. I pointed out that it was many
years since I had received this parti-
cular gift, that I did not remember
the exact date and that the gift was
sent at that time to the Reserve Bank.

‘When Dr. Lohia asked me in this
House on March 18 about the date on
which the present had been sent to
the Reserve Bank, I said: ‘I do not
know the date. It was not jn my cus-
tody, and, therefore, I do not know
who handed it over and at what time.”

It will be seen that on both occa-
sions 1 said that I was not sure about
the date as the event related to a pe-
riod more than ten years ago. The
present was made to me by the King
of Soudi Arabia during his visit in
November'Decermnber, 1955. As soon
as the present wag made, my father
and ~ -ecided that it should not be
retainud, and, thereafter I had noth-
ing more to do with it.

You will observe that my state-
ments in the House were neither con-
tradictory nor misleading.

However, 1 should like to take thiz
opportunity to say that from records
which [ have since consulted, it ap-
pears that there were some consulta-
tions between the then Finance Mi-
nister, Shri T. T. Krishnamachari and
Prime Minister Nehru about the most
appropriate disposal of the presents
received by my father and me from
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the King of Saudi Arabia, and a cer-
tain view was taken about the dispo-
sal of the articles. Meanwhile, Shri
Murarji Desaj took over as Finance
Minister. Records show that the
Prime Minister wrote to him on the
subject on 2nd April, 1858, referring
to his discussions with Shri T. T. Kri-
shnamachari about the disposal of the
articles and the articles were scnt
to the Finance Ministry the following
day by the Prime Minister's Secreta-
riat. After further consultations with
the Finance Minisiry, the articles were
finally disposed of through the
Reserve Bank and the State Bank
of India. 1 have already indi-
cated to the Speaker and have also
mentioned in my speech in the House
in tne debate on the President's Ad-
dress why it will not be desirable to
go into the manner of the disposal,
price ete. If such details of presents
received from foreign dignitaries are
publicised, there may be unfortunate
comparisons which may cause cmbar-
ressment to the foreign dignitaries,
their governments and to our coun-
ry.

There is one point which Dr. Lohia
has raised, It is about Begum Anis
Kidwai's statement. 1 do not think I
sm called upon to give an answer to
a statement made by another Mem-
ber. The gtatement was not made by
me and I do not wish to say anything
about it.
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8hri M. B. Krishna (Peddapalli):
Why is he so particular about the
date?
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“The Speaker shall determine
the time wlien a sitting of the
House shall be adjourned sine
dic or to a particular day. or to
an hour or part of the same day."
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Mr. Depuiy-Speaker:
the rule:

He hag read

“The Speaker shall determine
the time when a sitting of the
House sha. ]l be adjourned sine die
or 10 a particular day, or to an
hour or part of the same day:

“Provided that the Speaker may,
il he thinks fit, call a sitting of
the House before the date . . »

Hore the past practice is taken Into
consideration.

The Speaker can exercise this right
But he has never exercised it before,
fo far as I know, and I am not going
to exercise it.
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Bhri Shivaji Buo B Deshmukh (Par-
bhani): On a point of order._.;‘.

! My, Deputy-Speaker: shri Salve to
continue his speech.

Bhri Shivajl Rao S. Deshmukh: My
peint. of ;order arises out of the_state-
ment and the practice followed. Thh
procedure will once for all have’ o
be straightened out. Thiz has been
used by Member nrfter Member not
for offering-‘any personal explanation
but for personal accusation. The rule

under whieh this statement is purport-
ed to have been made js rule 357..,.
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Mr. Deputy-Speaker: This was not
permilied under the rule he is quot-
ifng. He is misiaken: Let him please
sit down,
Shri Shivaji Rao S.
Under which rule is it? .
Mr. Deputy-Speaker, Dirccuon 115.
Shri R. D. Bhandare (Bombay Cen-
tral): Rule 15 speaks of the inherunt
power of the Speaker to do what' |s
contemplaled there. Therefore, the
hon. Memboi has no right to suggest
anythinz of that-kind.

Mr. Deputy-Speaker:
lowed his point-of order.

Deshmukh:

I have disal-

14,16 hrs.
FINANCE BILL. 1967—contd,

Shri N. K. P. Salve: I was point-
ing out in reply to the point made by
hon. Members of the Communist Party
who had said that the levies by
wav of direct faxirtioh weré hot EuM-
ciently burdensome whereas the in-
direct taxes were very heavy on the
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posr and that a.parb.of the indirect
m.muwmhmm
taxes. I was also pointing. out. that
the rates of taxation in our couniry
are not merely the highest but are the
highest at each point of every -slab
of income. .

This is hardly the time nor the oc-
casion for me to point out in detail
the disparities which exist'[n'thé rate
of our country 'and other countries,
countries which seek to establish a
socialistic pattern &f society. It may
satisfy the hon. Members of the Com-,
munist Party to know that the penalty
clauses are not merely stringent, but
I submit that the !aws of penalty are
punitive, punitive to, the point of
being vexatious. It may safisfy them
to know that for an alleged con-
cealment of #s much as Rs, 10, as is
conta:ned ir. a decision of the Bombay
High Court under certain conditions,
our laws arc capabie, of levylng a
minimwa statutory pena'ty of lakhs
and lakhs of rupees,

I uiso-submit that the suguestinu

made by the hon. Members of ‘he-
Swalanira Party and their fricnds
that the Finance Minister must mnot

seek to augment the revenues by way
of dirretl taxes is an utterly pernicious
suggestion. I hope my party shall not
have «ny use for p Finance Minister
who, does pot relentlessly. look for-
ward tuv augmenting ihe revenues of
the Government. The whole point Iz
how tc work ot a modern and dy-
natnie fiscal policy which will stream-
line our tax laws and levies. I would
puint out that the theory of -a_ high
rite of taxation for the purposes of a
augmenting the revenue has ben iong
exiled into the limbo of exploded my-
ths by the countries wich have achiev-
ed marvellous economic prosperity. I
wish -to point out that it is necessmy
for us to have a very pragmatic and
dynamic fiscal policy which will give
the necesgary: stimulus to . the tax-
payers.

The United Statés of * - America,
Germany, Japan, Belglum, Holand.
Nigeria, Ireland, not to mpnk of
Sweden, the ‘great- eﬂempln 0o-



